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INTRODUctION 

I, the Chairman of the Estimates Committee have been authorised by 
the Committee to submit the Report on their behalf present this Sixteenth 
Report on action taken by Government on their recommendations con-
tained in the Thirteenth Report of the Estimates Committee (Ninth Lot 
Sabba) on the Ministry of Information and Broadcasting-Film and 
Television Institute of India. 

2. The 13th Report was presented to Lok Sabha on 2nd January, 1991. 
Government furnished their replies indicating action taken on the recom· 
mendations contained in that Report of 14th August, 1991. The draft 
report was adopted by Estimates Committee on 3rd April, 1992. 

3. The report has been divided into following Chapters: 
(i) Report 
(ii) Recommendations/Observations which have been accepted by 

Government. 
(iii) Recommendations/Observations which the Committee do not 

desire to pursue in view of Government's replies. 
(iv) Recommendations/Observations in respect of whicb replies of 

Government have not been accepted by the Committee. 
(v) Recommendations/Observations in respect of which final replies 

of Government are still awaited. 
4. An analysis of action taken by Government on the recommendations 

contained in Thirteenth Report of Estimates Committee (Ninth Lot 
Sabba) is given in Appendix. It would be observed that out of 27 
recommendations made in the Report, 13 recommendations i.e. about 
48.1S per cent bave been accepted by Government an~ the Committee do 
not desire to pursue 2 recommendations i.e. about 7.41 per cent in view of 
Government replies. Replies of Government in respect of 8 recommenda-
tions i.e. about 29.62 per cent have not been accepted by the Committee. 
Final replies in respect of 4 recommendations i.e. about 14.82 per cent at 
still awaited. 

NEW DELHI; 

6 April, 1992 
Chtlltra 17, 1914(S), 

(v) 

MANORANJAN BHAK1A 
CIuIimttua 

Estinultu Com""', 



CHAPrER I 

REPORT 

1.1. This report of Estimates Committee deals with action taken by 
Government on the recommendations contained in their .13th Report 
(9th Lok Sabba) on the Ministry of Information and Broadcasting 
which was presented to Lok Sabba on 2nd January, 1991. 

1.2. Action Taken notes have been received in respect of all the 27 
recommendations in the Report. 

1.3. Action Taken notes on the recommendations of the Committee 
have been categorised as follows:-
(i) Recommendations/Observations which have been accepted by the 

Government: 
Sl. Nos. 4, 8, 9(c) , 9(d), 9(f), 10, 11, l1(b), 12, 12(a), 13, 16, 
17. 

(Chapter II-Total-13) 
(ii) Recommendations/ Observations which the Committee do not 

desire to pursue in view of Government replies: 
Sl. Nos. 2, S. 

(Chapter III-Total-2) 
(iii) Recommendations/Observations in respect of which Government's 

replies have not been accepted by the Committee:-
Sl. Nos. 6, 7, 7(a), 7(b), 9, 9(e), 14 and IS. 

(Chapter IV-Total..g) 
(iv) Rcoqunendations/Observations in respect of which final replies are 

still awaited:-
Sl. Nos. I, 3, 9(a), 9(b). 

(Chapter V-Total-4) 
1.4. The Committee will now deal with action taken by Govern-

ment on some of the recommendations. 
Granting StalUlory Status to FTII 

Recommendation (81. No.1, Para 1.19) 

1.5 The Committee had regretted that recommendations made by its 
predecessor Committee and also reiterated by two expert Committees 
i.e. Khosla Committee and Satish Chandra Committee, for granting a 
statutory status to the FI1I, had not been implemented even though 
more than 20 years had elapsed. The Ministry was yet to give consi-
deration to this recommendation of the Estimates Committee. The 
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Committee had also desired that the Ministry should review this position 
and clarify its stand. 

1.6 The Ministry in their reply stated that they were reviewing the 
matter in greater detail and that a further report would be submitted. 

1.7 The Conunlttee are distressed at the casualness shown by the MinIstry 
towards a very old and impor1ant recommendation of the Committee. They 
DOte with surprise that insplte of the fact that report of the Committee wu 
.... tecI almost a year back In wbleb they bad expressed their unhappinell 
_ delay In taking a decision In the matter, the position remainJ the same 
the MIDIItry bave shown DO evidence of baving taken imy COIICrete step In 
tbII reprd. Reiterating their recommendation the Committee UI'Ie the 
MIDiItry to initiate urpnt .action In this behalf with ~ serloWJness It 
delenes and to apprise the Committee about the 'actic¥l taken' within a 
period of 3 months. 

Reviewing the Organisational Structure and Broad-basing the fTll Society. 

Recommendation (SI. No.6, Para 1.531 

1.8 The Committee had found that the FTII was being run effectively by 
the Governing Council as its main executive body. They were however not 
able to appreciate the exact role assigned to the FTII Society.. The 
Committee, therefore. recommended that Government may consider 
reviewing the organisational structure of the Institute with a view to 
reiationalising it. At the same time the Committee had also recommended 
that apart from making the FTU Society more broad-based it should be 
assigned certain specific functions. such as approval of the annual budget, 
plan objectives and goals, academic programmes etc., in order to draw upon' 
the experience and the knowledge of most members of the SoCiety. 

1.9 The Ministry in their reply stated that "the recommendations have 
been noted." 

1.10 From the bland manner In wblch the reply bu been furnisbed the 
CommIttee cannot but conclude that the' Ministry bu not liven serious 
....... t to their recommendation. The Committee would expect the Ministry 
to Itate the exact aad latest position, spedfyina the steps taken to review the 
........ donaI structure of the Institute and the spedfk: flmctionI proposed 
to be 8MIped to FTn Society. The Committee, therefore, reiterate their 
reeoauneadatloa aad caD upon the MInistry to take urpal ate.. In this 
reprd. The Committee would like to emphui&e that neD they make some 
IpIdftc reeommeadation, tbIs should be IIveo &eriouI and Indeptb thouabt 
.Ity the GoyenuaeDt and evulve replies like "Noted" IbouId be avoided. 
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Dtltly in Appointment of Director of FTII 
Reeommendatlon (Sl. No.7, Para 1.54) 

1.11 The Committee had noted that Institute has been a pioneering 
institution in the country for imparting training in the field of film and 
electronic media and that in this context the role of the Director of FTII 
was very crucial. The Committee had commented adversely about the 
delay in the appointment of a full time incumbent for this post. 

1.12 The Ministry in their reply stated that the intention of the 
Governing Council as well as Government was to select one of the leading 
film makers as Director, FTII. Even after considerable effort. this could 
not be achieved. As the selection, approval etc., of such a candidate was 
time consuming the post of Director. FfII had remained vacant from 
September 1984 to November 1988. Ultimately, the Government had to 
select a suitable officer from the. organised services. 

1.13 Tbe Committee are unable to accept the reply of the Ministry. Tbe 
Committee are convinced that bad tbe MInistry pursued the matter 
aeriously It would not bave taken it four long years to appoint a Director In 
the institute. Moreover, the Committee have been given no inkling of the 
action plan to be foUowed by tbe Frill Government to avoid recurrence ~ 

. similar situations in future. Thus wblle reiterating the recommendation, the 
Committee would Uke the Ministry to state what course or action Is beIDa 
adopted to avoid delays In appointment of Director FfII In future. 

Fixing of Eligibility Criteria for the Post of Director 
Recommendation [SI. No. 7 (a), Para 1.55] 

1.14 The Committee had expressed its dissatisfaction over the fact that 
no criteria had been fixed for this appointment. Explanation of the 
Ministry that eligibility criteria bad not been fixed as FTII was an 
autonomous body was disingenous. The Committee had expressed the view 
that FTII could have easily done the needful; equally the government 
could have, without impinging on autonomy, taken initiative in this regard. 
The Committee had desired to be apprised of the steps taken by the 
Ministry for rectifying this situation. 

1.15 In their reply, the Ministry stated that Khosla Committee had 
recommended broad guidelines for the appointment of Director and that it 
was difficult to lay down more specific criteria for the selection of 
Director. This was because not many persons were available in the r ~~d of 
cinema who were willing and suitable to take up the responsibility to 
running a premier institute like FTII. Laying down specific criteria might 
have further limited the selection and choice in an area which was already 
very narrow. 

1.16 Tbe Committee are dismayed to note &hat the Ministry cUd not 
laydown even the broad pideUnes for tbe appointment 0' Director. 
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Reiterating their recommendation, the Committee desire the MInistry to 
initiate action urgently in this behalf and apprise them of the progress 
made within a period of three months. 
Director-Person with First Hand Knowledge of Film Making Process 

Recommendation [SI. No.7 (b), Para 1.56) 
1.17 The Committee had expressed the belief that only such a person 

who had first hand knowledge of the film making process, could inspire 
the students and infuse confidence among the staff, would be successful 
as the Director of the institute. In the opinion of the Committee a 
professional person having intimate knowledge of film making process 
should have manned the post of Director as recommended by the 
Khosla Committee. Moreover with the appointment of a Registrar to 
look after administrative matters. the appointment of a civil servant as a 
Dirt"~\ . of the Institute did not appear any more justifiable. 

1.18 The Ministry replied that even wll.ile the efforts of the Govern-
,plient are always first to select a person connected with the art of film 
making to the post of Director the appointment of a civil servant had~ 
;peen made under exceptional circumstances on the recommendation of 
the Governing Council. 

1.19 The Committee are not convinced with the reply of the Ministry 
and emphasize that genuine efforts should have been made to select a 
person connected with the art of film making to the post of Director by 
living it wide pUblicity and if necessary to make the post more attrlU:-
tive. The Committee recommend that the vacancy of Director'. post and 
its essential QRS should henceforth be publicised in aU important news-
papers of the country Including film Journals and newspapen. They also 
desire immediate action for appointment of a ftlm maker .. the Director 
of FrII. 
Tenure of The Director 

RecomRlendation (SI. No.8, Para 1.57) 

1.20 The Khosla Committee had inter alia, recommended, that the 
tenure of the Director should be fixed for a period of 3 years. The 
Committee find that this important recommendation of the Khosla 
Committee had been ignored as different Directors of the Institute have; 
held their post for periods ranging from eight months to five years. 
This, in the opinion of the Committee was an undesirable trend. The 
Committee. therefore, had recommended that the tenure of the Director 
should be fixed for a period of three years and made non-renewable. 
unless-otherwise decided by the Governing Council of the Institute. 

The Ministry in its reply stated: 
"Khosla Committee recommended that the tenure of the Director 
of the In!;titute should be three years. Ali suggested by the 
Estimates Committee the tenure of the Director may 
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be fixed as three years, to be renewed only if the Governing 
Council finds the need to do so." . 

1.11 It II not dear from the reply of the Ministry whether or Dot the 
Mmistry have accepted the reeommendation of the Conunittei. The Com-
mittee ..... e the Government to explicitly state their staad reprding tenure 
of the Director. 
Students Unrest 

Recommendation. (SI. No.9, Para 1.78) 

1.22 The Committee had regretted to note that no complete account of 
the demands I grievances of the students is available. In the opinion of the 
Committee this fact was illustrative of the indifference with which the 
administration of the Institute, which in some measure includes the 
Ministry as wen, has been viewing student unrest. The belief was 
strengthened by the almost one sided picture, presented by the Ministry, in 
the written notes submitted to the Committee. The Committee were 
unable to appreciate the views expressed by the Ministry that students 
were entirely responsible for a break-down of dialogue, or, that "they were 

. beyond redemption". The Committee wish to emphasise that his was too 
blanket a condemnation, unworthy of any administration. In this context 
the Committee found it strange that the consultative machinery suggested 
by the Khosla Committee as far bacl~ as 1971 was established only in 1990. 
The Committee could not understand why the students did not agree to 
nominate their member on this Consultative Comnuttee. The Committee 
had, therefore, recommended a proper activisation of the consultative 
Committee of the Institute. 

1.23 In their reply the Ministry has stated t1)at the Director, Dean (F) 
and the Faculty had always been consulting the students and their 
representatives on all matters concerning the Students. The Executive 
Committee of the Students' Association consistiofof President, Secretary 
and Class representatives would discuss their 'firohlems with Director, 
Dean and the Faculty. This arrangement was the same as suggested by 
Khosla Committee except that it was not formalised. When it was 
formalised after the recent strike, the students did not nominate their 
members on the Committee owing to differences of opinion among 
themselves. Now that the situation is normal, the Consultative Committee 
would be activated formally during this academic year with the cooperation 
of the students. 

1.24 The Committee is unhi~py to note. that the Ministry has come out 
merely with a promise after a lapse or two years and no concrete steps have 
been taken by the Ministry tollt actlvise the Consultative Committee in the 
institute. The Committee wodld like to emphasize that the Ministry should 
deal with their recommendations with all promptnes.~ and expedite 
Implemeqtation there of in letter and spirit. 
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Dtcline in the Enrolment of Students in the Institute 
Recommendation [SI. No. 9 (d). Para 2.16]. 

1.25 The Committee had observed with concern the declining number of 
students enrolling in the Institute. The Committee had hoped that both the 
Ministry and the Institute wiu take immediate steps to examine the 
underlying causes and take remedial steps. 

1.26 The Ministry 'while noting the observations of the Estimates 
Committee have in their reply stated that even though there had been 
Slight fluctuations in the number of students enrolling in the Institute, 
there was no declining trend. Following data regarding number of students 
enrolling against the annual capacity of 40 in different years has been 
furnished by the Ministry in support of their assertion. 

1982-36; 1983-39; 1984-39; 1985-37; 1987-33; 1988-38; 
1989 - 34; 1990 (admissions postponed by one semester to February 
1991); 1991- 31 (one Indian and eight foreign students were 
expected to join soon). 

1.27 The Committee are not convinced by the reply. They teel that 
onIlnariIy the demand tor seats should have exceeded the capacity. In their 
opIDloo the fact that the number or students enrolled bas remained well 
below the capacity year after year clearly reflects a drop in the popularity 
01. the Institution. 

1.28 The Committee therefore reiterate its earUer recommeadalion. TIley 
would also like the Ministry to conduct an indepth study to nnd out the 
reuoos lor lack 01 popularity 01 courses offered by FTII. The Committee 
would also like to be apprised or the concrete remedial action taken in this 
nprd. 

Reintroduction of Acting Course in FTII 
Recommendation [SI. No. 9 (e), Para 2.17] 

1.29 The Committee had further noted that the course of Acting in FTII 
which was started in 1962 was discontinued in 1976 due to deteriorating 
student discipline in the Institute. The Committee had desired the 
reintroduction of this course to be examined afresh. 

1.30 The Ministry in their reply stated that the reintroduction of the 
course in Film Acting would be examined in the context of the present 
pattern of courses offered by the Institute. The Acting Course could not be 
thought of as a specialisation right from the first year, as earlier conducted 
in isolation without having anything common with other specialisations; 
otherwise, it would create, once again, the problems faced by the Institute 
earlier. The Acting Course would have to be a part of the main courses in 
cinema. For this, the Course structure, admission criteria, and teaching 
methodology would need to be changed drastically. These aspects would 
be examined and the desirability of such a course, assessed . 

... 
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1.31 The Committee while accepting the reason .... or the MlnJstry fall 
to UDderstand wbat is wlthbolding the Govemmeat from ~vtewlna the 
coune structure, admission criteria and teacb' .. methodCJloKy In order 
to examine the clesirabWty of startina a course in actina. The Commit· 
tee would emphasize the ..... ency ot the decisioa being taken by the 
Government in this regard. They would also Uke to be apprised of the 
position. 
Professionally Experienced Teachers 

Recommendation (SI. No.ll (a), Para 3.26) 

1.32 The Committee had expressed concern about undue delay in 
implementing two important recommendations of the Khosla Committee 
regarding the importance of exposing the students to professiooaUy 
experienced teachers. 

1.33 The Ministry in their reply stated that the facility of sabbatical 
leave was now available to all the academic staff of the Institute. It 
has been further stated that the Institute could not successfully imple-
ment the recommendation to appoint teachers from the industry for 
short duration as eminent professionals were not willing to stay at 
pune taking time off from their busy schedule of work. The deficiency 
had. however. been made up by inviting as guest lecturers eminent 

. professionals from the industry to conduct workshops for shorter dura-
tions. One eminent film-maker was invited as film-maker-in-residence 
for one month in a semester. This had proved very useful to the 
students. 

1.34 The Committee would have expected the Ministry to live an 
_ment about the implementation or the Scheme ot 'Sabbatical 
Leave'. They would also liked to be furnished with further detaJIs about 
the association of eminent film makers tor conductina workshops, 
criteria for their selection and procedure adopted for assessial their 
performance and the impact made by the same 00 the worklna of the 
IMtitute. 

Posts vacant in FlU 
Ilecommendatlon (SI. No. 13, Para 3.34) 

1.35 The Committee had noted that almost all the posts of Deans, 
Professors and Lecturers were lying vacant in the flU. In the absence 
of a full complement of teaching staff, the Committee had failed to 
understand how the flU could attain the desired levels of excelleoce 
in teaching, and in training. The Committee would have .liked· the 
Ministry of Information and Broadcasting to consider the question of 
revision of pay scales. They desired to be apprised of further progress 
in the matter. 

1.36 The Ministry in their reply stated that a number of teaching 



8 

posts in FTII were still vacant. This was because there was no resPonse 
from suitable persons to the advertisements. Raising the pay-scales of the 
teaching staff might help solve this problem. A proposal for introducing 
V.G.C. pay scales for the tcaching staff of FTII was undcr the considera-
tion of the Government. 

1.37 The Committee are dismayed to ftnd that nothIna coacrele has 
beea achieved so far for flUinl up the vacancies In the IDItitute •. They 
fall to understand bow, in the ablenee of complete teecbIna Iacalty, the 
IDstltute caD maintain its reputation aDd attnct students. The Commi-
ttee would therefore urae the MinIstry to fI__ the revision of pay 
... of teachers without any' further delay followed by npedttiouI 
dedIIoIIs on other related matters. They would like to be apprIIed of 
the concrete adion blken on the matter. 
AUocation of funds 

Recommendation (St. No. 14, Para 4.7) 
1.38 The FTII was sanctioned an amount of Rs. 200 lakhs during 

the 7th Five Year Plan, against the original proposal of Rs. 761.00 
lakhs. This allocation was given exclusively for the Film Wing. the 
Committee had noted that due to non-allocation of fund for TV Wing 
the requirments of the Institute, had got accumulated over the years. 
The Committee had liked the Ministry of Information and Broadcasting 
to impress upon the Planning Commission the need of sanctioning 
funds for both the Television and Film Wing of the FTII. This would 
ensure the setting up of a new TV Studio while augmenting and 
updating the existing equipment and facilities. 

1.39 The Ministry in their reply stated that the observations had 
been noted. However, the financial outlay of FTII ~ould depend upon 
the availability of resources, keeping in view th~ present economic 
situation. ' 

1.40 The reply of MhlIstry Is evllSlve and the Committee II unable to 
UDderstand whether the need of sanctlonlnl funds lor both the TeleVl· 
.... and FUm Winl of the FrIl .... been bn.,reued upon the Plann' ... 
Commission. The Committee would Uke the MlDIItry to clearly apedty 
the action taken in this reprd. 
Perspective Planning on Modernisation of the FTII 

Recommendation (St. No. 15, Para 4.17) 
1.41 The Committee had noted that no perspective planning for 

modernisation of FTII existed. Most of the building of the Institute 
were stated to be more than 56 years old, the existing equipment in 
the TV Wing was still only black and white. The Committee had 
desired that all the recommendations for updatillJ and modernisation of 
equipment and studio facilities in the FTII would be projected. The 
Ministry of Information & Broadcasting would allO draw up a ,perspec-
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tive plan on modernisation of the FrII. They would have liked to be 
apprised of the progress in this regard. 

1.42 The Ministry in their reply stated that the matter was under the 
consideration of the FI1I in consultation with the Government. However, 
the modernisation proposal depended primarily on availability of re-
sources. 

1.43 The Committee would like to express their unhappiness on the 
lackadaisical maner in which an important matter like modernisation of 
equipment and studio facilities is being dealt with by the Ministry. They 
recommend that a perspective plan in this regard be drawn up immediately 
and implemented acccording to a time-bound programme. 
Implementation of the Rtcomrnendlltions of lilt Khosw Commilttt and 
Salish Clumdra Commintt 

Recommendation (SI. No. 16, Pan 4.13) 
1.44 The Committee were of the view that either recommendations of 

the Khosla Committee and the Salish Chandra Committee be implemented 
faithfully, or a fresh evaluation of the working of the Institute be made. 
The Government cannot simultaneously not act on the former and reject 
the latter. 

1.45 The Committee had also liked to know what the Government 
wished to do in this regard? 

1.46 The Ministry in their reply stated that many of the recommenda-
tions of both Khosla Committee and Satish Chandra Committee had 
already been implemented. However, a fresh evaluation would be taken up 
as recommended. 

1.47 The COIIUDIttee feel that CODIidenbie time bas already been IoIt· 
without any aaeanIJaaIuI review and lmplemeatatloa 01 the recommendations 
fJI the KboIIa COIIUDIttee and the Satilb Chandra Committee. They would 
have eqected the MinIstry to at least complete the tuk 01 revlewlq theIe 
........ mendatloas durtaa the period between the IUbmluion of Eltlmates 
Coaunittee Report and the Submllslons of Action Taken Replies. The 
CoaunUee are unh.ppy to DOte that the reply of the Ministry reIIeds a state 
fJI letIuuv and II, therefore, Ieut reauuriD&. The Committee theref~ 
deIIre the talk fJI e't'alaadoa to be completed witbln a period of 3 IDOIItha. 
The CommIttee would aIIo Uke to be apprlled of the resultl. 



CHAPTER U 
RECOMMENDATIONS/OBSERVATIONS WHICH HAVE BEEN 

ACCEPTED BY GOVERNMENT 

Recommendations (SI. No.4. Para 1.11 " 1.13) 
While the Committee appreciate that membership of the Society has to 

reflect a cross-section of related fields of films and television including 
Government bodies, it feels th~t a stage has come when membership of the 
Society oUght to be stabilised, and its structure given a degree of 
permanency . 

Reply of Government 
The recommendation has been noted. 

RecoDUDelldatlon (81. No.8, Pan 1.57) 
The khosla Committee has int~' alia, recdlnmended, that the tenure of 

the Director should be fixed for a period of 3 years. The Committee find 
this important recommendation of the khosla Committee has been ignored 
as different Directors of the Institute have held their post for periods 
ranging from eight months to five years. This, in the opinion of the 
Committee, is an undesirable trend. The Committee, therefore, recom-
mend that the tenure of the Director should be fixed for a period of three 
yean and made non-renewable, unless-otherwise decided by the Goyeriilng 
councial of the Institute. , .. 

Reply of Government 
Khosla Committee recommended that the tenure of the Director of the 

Institute should be three years. As suggested by the Estimates Committee 
the tenure of the Director may be fixed as three years, to be renewed, only 
if the Governing Council finds the need to do so. 

RecommendatioD [51. No. 9(e), Pan 1.15] 
While the Committee appreciate that courses of study to be run by an 

institution like FrII need to be reviewed from time to time it must 
however also emphasise the need for consistency and for stablisation of 
curriculum. 

Reply of Government 
The Course pattern and curriculum are decided by the Academic 

Council which consists of outside experts in various fields of film making 
and representatives of faculty and students. Because of changing trends in 
film making and the need to evolve better teaching patterns, the syllabus is 
reviewed and revised whenever it is felt necessary. As a result, there were 
some changes in the course structure in the past. The Institute has 

10 
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recognised the need for consistency and stabilisation of curriculum, and 
since 1985 the Course pattern has remained the same with a for minor 
changes of content for improvement. 

Recommendations [SI. No. 9(D), Para 1.16] 

The Committee observe with concern the declinging number of students 
eoromng in the institute. The Committee hope that both the Ministry and 
the Institute will take immendiate steps to examine the underlying 'Causes 
and take remedial steps. 

Reply or Government 

There have been slight fluctuations in the number of students enrolling 
in the Institute. However, there is no declining trend as may be seen from 
the data below: 
1982 - 36; 1983 - 39; 1984 - 39; 1985 - 27; 
1986 - 37; 1987 - 33; 1988 - 38; 1989 - 34; 
1990 (admissions postponed by one semester to February 1991); 1991 - 31 
(one Indian and eight foreign students are expected to join soon). 

The enrolment is against a total of 40 seats each year. The observations 
of the Estimates Committee have been noted. 

Recommendation [SI. No. 9(f), Para 2.18] 

The Committee are satisfied to note that the usefulness of conducting 
refresher courses has been recognised by the Institute. 

Reply of Government 

Refresher Courses in various subjects are planned and will be conducted 
wbenever facilities are available. 

Recommendation (SI. No. 10, Para 2.29) 

FnI is the only Institute in the country which offers full time, or short 
orientation course on TV production. However due to excess demand for 
trained personnel in the field of Television, the Institute has not been able 
to meet the demands fully. The Committee also find that the Institute has 
been receiving frequent requests from various organisations, otber than 
Doordarshan for training their personnel in video production. 
Due, However to inadequate training facilities it has not been possible to 
meet their requirements either. The Committee desire that the Ministry of 
Information & Broadcasting should undertake an exercise to assess the 
projected requirements of Doordarshan, and other organisations, and take 
necessary steps to augment the training capacity of the FfII during the 
Eighth plan period. The Committee would like to be apprised of further 
developments in this direction. 
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Reply of GoVenuDellt 
Proposals for funds to augment training facilities have been included in 

the 8th Five Year Plan so that short term Courses in TV I Video production 
can be conducted alongwith the regular programme. 

The training requirements of Doordarshan are evident from their 
expansion plans under VIIIth Five Year Plan. The setting up of Educa-
tional Media Research Centres (EMRCs), Audio Visual Research Centres 
(AVRCs) under University Grants Commission, State Institutes of Educa-
tional Technology (SIETs) by State Governments, generation of video 
programme facilities by other government organisations/ departments and a 
massive growth of programme production activity outside Doordarshan is 
indicative of the demand for TV professionals in the country. 

Keeping in view these facts in mind, the VIIIth Plan Proposal for TV 
Wing has been developed. It includes two parts. Part-I consists of two 
schemes: (1) Augmentation and Updating of Existing Equipments and 
facilities and (2) Setting up of a new TV Studio. This part of the VlIIth 
Plan Proposal takes care of the training requirements of Doordarshan. 

Part-II of the proposal contains the setting up of a 'Centre for Diploma 
Courses in TV Production'. This Centre aims at introducing full time 
course in various disciplines of TV Production for outsiders. The other 
activity of the proposed Centre will be to organise in-service courses for 
the training of personnel from other organisations than Doordarshan. 
Thus, this proposal will meet the training requirements of other gOV8m-
ment organisations as well as the industry. 

The VIIIth Pian Proposal of TV Wing is under the consideration of the 
Government. 

Recommendation (SI. No. 11, Para 3.14 &: 3.15) 
One of the important objectives for which the Institute was established is 

to endeavour towards raising the techaital standards of Indian Films and 
television programmes. . 

The Committee feel that in view of student films being of short duration 
it should be possible to screen them regularly on TV. A further suggestion 
that can be considered by the Government is to facilitate the Institute 
organising its own film festivals in major film prOducing centres of the 
country viz., Bombay, Madras, Calcutta. 

Reply of Government 
The possibility of showing the diploma films of the students of FTII on 

Doordarshan is being explored, depending upon the suitability, availability 
of telecast time etc., 

7 

In the past, Diploma films were shown every year in trade shows to 
invited audience in the film production centres in the country. This served 
as a showcase for the ~ork of students and helped them get employment in 
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the film industry. This practice was discontinued when it was felt that there 
was no need to publicise the calibre of the students who came to be 
ac:c:epted by the film industry. 

Some selected films made by the students over the years are shown once 
in away. One such screening was held in Trivandrum during the 
Filmotsav, 1989. Such screenings are useful in bringing to the public notice 
the work of the students of the Institute. They will be held more 
frequently whenever possible and every year during Convocation. 

Recommendation [SI. No. 11 (b) , Para 3.16] 

The Committee note with satisfaction that the Institute is maintaining 
regular interaction with film professionals of international level. 

Reply of Government 
The Institute continues to maintain inter-action with film professionals at 

international level. It is hoped that programmes of professional inter-action 
will increase in course of time through the help of organisations like 
ClLECT (International Liaison Centre for Film and Television Schools). 
Denmark. 

Recommendation (SI. No. 12, Para 3.19) 
The Committee would like to be apprised of the criteria for award of 

scholarship to students of FTII. It would like to also be informed whether 
scholarships have been awarded as per a laid down criteria. 

Reply or Government 
The Institute awards scholarships to students on the basis of the 

following criteria. 
(1) The Institute scholarships are awarded purely on merit. 

(2) The scholarships are disbursed as follows:-
<a) I Semester -
5 students out of the total number of the new entrants to the 
Institute will be awarded the Institute scholarships on the merit 
based on the marks obtained in the Aptitude Test and Interview. 
Four scholarships will be disbursed on the basis of merit to the 
students who stand first in Direction. Motion Picture Photography, 
Editing and Sound Recording & Sound Engineering. The fifth 
scholarship will be awarded to the student who stands first in 
aggregate after the first four are decided. 
(b) II Semester -
For the award of Institute scholarships in the II semester, the 
performance in the I semester is taken into account, and four 
scholarships will be awarded on the basis of merits to students who 
stand first in Direction, Motion Picture Photography, Editing and 
Sound Recording & Sound Engineering. The remaining one scholar-
ship will be awarded to the student who obtains maximum marks in 
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aggregate in a semester after the four scbolarsbips as above are 
decided. 
(c) III, IV, V and VI Semesters 
After tbe students get into specialisation courses, two students 
from eacb specialisation will be awarded scbolarsbip based on 
merit.' 

These scbolarsbips have been awarded strictly as per the criteria laid 
down. 

Recommendation [SI. No. 12(8), Para 3.16] 
The Committee are concerned about undue delay in implementing two 

important recommendations of tbe Khosla Committee. The Committee 
wish to emphasize the importance of exposing the students to profes-
sionally experienced teachers. 

Reply 01 Government 
The Governing Council in the meeting held on 11.4.1989 approved , 

the scbeme of sabbatical leave to all the faculty members. The delay in 
implementing tbis recommendation of Khosla Committee was due to the 
doubt whether this sbould be applicable to the Society employees alone 
or to the pre-1974 employees also. It took sometime for the Institute to 
get the clarification from the Government. This facility is now available 
to all the academic staff of the Institute. 

The Institute could not successfully implement the recommendation to 
appoint teachers from the industry for short duration. Eminent "profes-
sionals were not willing to stay at Pune taking time off from their busy 
schedule of work. The deficiency has, however, been made up by 
inviting as guest lecturers eminent professionals from the industry to 
conduct workshops for shorter durations. One eminent film-maker is 
invited as film-maker-in-residence for one m'i)nth in a semester. This has 
proved very useful to the students. 

Recommendation ('SI. No.13, Para 3.34) 
The Committee note tha. alO'ost all the posts of Deans, Professors 

and Lecturers are lying vacant in the FfIl. In the absence of a full 
complement of teaching staff, the Committee fail to understand how the 
FrI} can attain the desired levels of excellence in teaching, and in 
training. The Committee would like the Ministry of Information and 
Broadcasting to consider the question of revision of pay scales. They 
would like to be apprised of further progress in the matter. 

Reply of GOvermnent 
A number of teaching 'posts in Ffll are still vacant. This is because 

there is no response from suitable persons to the advertisements. Rais-
ing the pay-scales of the teaching staff may help solve this problem. A 
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proposal for introducing U.G.c. pay scales for the teaching staff of FTII is 
under the consideration of the Government. 

Reeommendatlon (SI. No. 16, Para 4.23 at 4.24) 
The Committee are of the view that either recommendations of the 

Khosla Committee and the Satish Chandra Committee be implemented 
faithfully, or a fresh e~aluation of the working of the Institute be made. 
The Government cannot simultaneously not· act on the former and reject 
the latter. 

The Committee would like to know what the Government wishes to do 
in this regard? 

Reply of Government 
Many of the recommendations of both Khosla Committee and Satish 

Chandra Committee have already been implemented. However, a fresh 
evaluation will be taken up as recommended. 

Recommendation (SI. No. 17, Para 4.25) 
The Committee are disappointed to note that the system of having a 

directory of the distinguished students has been discontinued for the last 15 
years. They recommend that the FfII should constantly monitor the 
whereabouts and performance of the distinguished alumni of the Institute. 
Towards this end perhaps a directoly could be reintroduced now. 

Reply or Government 
The practice of maintaining a directory of the diploma holders with their 

addresses and achievements was discontinued. Once the diploma holder 
start their careers they get so busy in their work that they lose contact with 
the Institute. Also, their address keeps changing so frequently that it 
becomes difficult for the Institute to keep track of them from time to time. 
So the Institute could not maintain an up-to-date directory during the last 
15 years. 

The Practice of maintaining a directory of the diploma holders with their 
addresses and achievements is reintroduced now. Letters have been sent to 
1100 diploma holders and information has already been received form 279 
diploma holders so far. 



CHAPTER m 
RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMITI'EE 
00 NOT DESIRE TO PURSUE IN VIEW OF GOVERNMENT REPLIES 

Recommendation (SI. No.2, Para 1.20) 
The Committee, recommend that the Ministry may review the number 

of official representatives in the F11I Society, its Governing Council, as 
also the powers vested in the Governing Council with a view to imparting 
true autonomy to this Institute. 

Reply or Government 

The present number of official representatives in the F11I is fixed in 
order to ensure a broad-based representation to the various areas of 
interest in the decision taking body of the Institute. The greater number of 
official representatives has never been detrimental to the autonomy of the 
Institute. On the other band, it has enabled the F11I Society to have more 
enlightenment in the process of its functioning. The powers vested in the 
Governing Council seem to be satisfactorily functioning without affecting 
the autonomy of the Institute. It may be mentioned that the F111 is fully 
funded by the Government of India. In view of the existing economic crisis 
of the country. the Government has the responsibility to ensure that the 
funds are utilised with austerity as is done in all other fields .. Further 
delegation of powers to the Go~erning Council is not therefore found 
necessary. 

Reconunendatlon (SI. No. S, Para 1.24) 
The Committee expect that the Government will review the composition 

of the Institute accordingly. 
Reply of Govel'lUlleDt 

In view of the reasons given under p81'agraph 1.20, no change is 
considered necessary at this stage. However, the recommendations have 
been noted. 
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CHAPTER IV 
RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF 
WlDCH REPUES OF GOVERNMENT HAVE NOT BEEN 

ACCEPTED BY TIlE COMMITTEE. 
ReconunendaUoa (81. No.6, Para 1.53) 

The Committee find that the FTII is being run effectively by the 
Governing Council, as its main executive body~ In which context they are 
unable to entirely appreciate the exact role assigned to the FnI Society. 
The Committee, therefore, recommend that Government may consider 
reviewjng the organisational structure of the Institute with a view to 
rationalising it. At the same time the Committee also recommend that 
apart from making the FI'II Society more broad-based it should be 
assigned certain specific functions, such as approval of the annual budget, 
plan objectives and goals, academic programmes etc., in order to draw 
upon the experience and the knowledge of most members of the Society. 

Reply of Govenunent 

The recommendations have been noted. 
IlecommendadoD (SI. No.7. Pan 1.54) 

The Committee note that Institute was set up as a centre of excellence. 
It is also a pioneering institute in the COUDtry for imparting training in the 
field of electronic media. The Committee, therefore, note that the role of 
the Director of FTI1 is crucial. The present incumbent of the post, who 
belongs to lAS, was however appointed as Director on 26.11.88, even 
though the post fell vacant on 30.9.84. 

Reply of Govenuaeat 

The intention of the Governing Council as well as Government was to 
select one of the leading film makers as Director, Fnl. After considerable 
amount of effort, this could not, however, be achieved. The selection of a 
successor was primarily delayed for this reason. Ultimately, the Gove~
ment had to select a suitable officer from the organised services. The 
selection, approval etc., of such a candidate also was time consuming. The 
post of Director, Fnl had remained vacant from September '84 to 
November '88 for these reasons. 

ReeommeadadoD (SI. No. 7 (a), Para 1.55) 
While expressing its concern at such delay, the Committee express its 

dissatisfaction that no criteria has been fixed for this appointment. 
Explanation of the Ministry that eligibility criteria has not been fixed as 
FTII is an antonomous body is disingenous. FTII could easily have done 
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the needful; equally the government could, without impinging on auton-
omy, have taken initiative in this regard. The committee would like to be 
apprised of the steps taken by the Ministry for rectifying this. 

Reply of Go¥enIment 

Khosla Committee recommended broad guidelines for the appointment 
of Director. It is difficult to lay down more specific criteria for the 
selection of Director. This is because not many persons' are available in the 
field of cinema who .are willing and suitable to take up th.e responsibility of 
nmning a premier institute like FrII. Laying down specific criteria may 
further limit the selection and choice in an area which is already very 
narrow. 

ReeoauneadatIoa (51. No.7 (b), ...... 1.56) 
The committee note in this connection that Khosla Committee had 

recommended that "the principal (subsequently designated as 'Director') of 
the Institute should be a man who is intimately connected with the art of 
film making. They are inclined to believe that only such a person who has 
first hand knowledge of the film making process, can inspire the students 
and infuse confidence among the staff, will be successful as the Director of 
the Institute. The above Committee had also recommended the appoint-
ment of a Registrar to look after administrative matten. In the opinion of 
the Committee a professional person baving intimate knowledge of film 
making process should man the post of Director as recommended by the 
Khosla Committee. Now that a Registrar has been appointed to look after 
administrative matten the appointment of a civil servant as a Dir~or of 
the Institute does not appear justifiable any more. 

Reply of Govel'lUDellt 

The appointment of a civil servant was made under exceptional 
circumstances on the recommendation of the Governing Council. The 
efforts of the Government are always fint to select a penon conBected 
with the art of film making to the post of Director. 

RecommeDdadoD (SI. No.9, ...... 1.78) 
The Committee regrets to note that no complete account of the 

demands/grievances of the students is available. In the opinion of the 
Committee this fact is illustrative of the indifference witb which the 
administration of the Institute, whicb in some measure includes the 
ministry as well, has been viewing students unrest. This belief is streng-
thened by the almost one sided picture, presented by the Ministry, in the 
written notes submitted to the Committee. The Committee is unable to 
appreciate the views expressed by the Ministry that students are entirely 
responsible for a break-down of dialogue, or, that "they are beyond 
redemption". The Committee wish to emphasise that this is too blanket a 
condemnation, unworthy of any administration. 1n which context the 
Committee find it strange that the consultative machinery suggested by the 
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Khosla Committee as far back as 1971 was established only in 1990. The 
Committee is equally unable to understand why the students did not qree 
to nominate their member on this Coosultative Committee. The Com· 
mittee, therefore, recommend a proper activisation of the Coosultative 
Committee of the Institute. 

Reply of Govenameat 

The Direetor, Oean(F) and the faculty have always been consulting the 
students and their representatives on all matters concerning the students. 
The Executive Committee of the Students' Association consisting of 
President, Secretary and Class representatives would discuss their problems 
with Director, Dean and the faculty. This arrangement was the same as 
sugested by Khosla Committee except that it was not formalised. When it 
wu formalised after the recent strike, the students did not nominate their 
members on the Committee owing to differences of opinion among 
themselves. Now that the situation is normal, the Consultative Committee 
will be activated formally during this academic year with the cooperation 
of the students. 

Reamunendatloa (81. No. 9(e), Para 1.17) 
The Committee further note that the course of Acting in FI1I which was 

started in 1962 was discontinued in 1976 due to deteriorating student 
discipline in the Institute. The Committee would like the reintroduction of 
this course to be examined afresh. 

Reply 01 GoVerDllleDt 
The reintroduction of the course in Film Acting will be examined in the 

context of the present pattern of courses offered by the Institute. The 
present courses follow an integrated approach of training. The first year 
course is common to all the students. From the second year, the students 
branch off into their respective specialisations chosen by them at the time 
of admission to the Institute. Even during their specialisation, the students 
have a lot of common activity centred round their coordinated projects. 
The Acting Course cannot be thought of as specialisation right from the 
fint year. as earlier conducted in isolation without having anything 
common with other specialisations. Otherwise, it will create once again the 
problems faced by the Institute earlier. The Acting Course will have to be 
a part of the main courses in cinema. For this, the Course structure, 
admission criteria, and teaching methodology will need to be changed 
drastically. These aspects will be examined and the desirability of such a 
course, assessed. 

Recommendetioa (SI. No. 14, Para 4.7) 
The FI1I was sanctioned an amount of Rs. 200 lakhs during the 7th Five 

Year Plan, against the original proposal of Rs. 761.00 Iakbs. This 
allocation was given exclusively for the Film Wing. The Committee note 
that due to non· allocation of fund for TV Wing the requirements of the 
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Institute have got aa:umulated over the yean. The Committee would like 
the Ministry of Information and Broadcasting to impress upon the Planning 
Commission tbe need of sanctioning funds for both the Television and Film 
Wing of the FTII. This will ensure the setting up of a new TV Studio while 
augmenting and updating the existing equipment and facilities. 

Reply of Gover ....... t 
The observations have been noted: However, the financial outlay of 

FTII will depend upon the availability of resources, keeping in view the 
present economic situation. 

RecoauaendadoD (81. No. 15, Pua 4.17) 
The Committee note that no perspective plaMing to effect modernisa-

tion of FTII exists. Most of the building of the Institute are stated to be 
more than 56 years old, the existiag equipment in the TV Wing is still only 
black and white. The Committee desire that aU the recommendations for 
updating and modernisation of equiMlent and studio facilities in the FTIl 
should be projected. The Ministry of' Information & Broadcasting should 
also draw up perspective plan on modernisation of the FTII. They would 
like to be apprised of the progress in this regard. 

Reply of Gcmrnmeat 
The matter is under the consideration of the FTII in consultation with 

the' Government. However, the modernisation proposal depends primarily 
on availability of resources. " 



CHAPTER V 
RECOMMENDATIONS/OBSERVATIONS IN RESPECT' OF WHICH 

ANAL REPLIES OF. GOVERNMENT ARE STILL A WAITED 
Recommendation (SI. No.1, Para 1.19) 

The Committee regret that recommendations made by ils predecessor 
Committee and reiterated by the Expert Committees i.e., illosla Commit-
tee and Satish Chandra Conunittee, for granting a statutory status to the 
FTII, have not been implemented. Tho~ more than 20 years have 
elapsed tbe Ministry has yet to give consideration to thjs recommendation 
of the Estimates Committee. The Committee would like the Ministry to 
review this position and clarify its stand. 

Reply of Government 

The Ministry is reviewing the matter in greater detail and further rtport 
will be submitted. 

RecollUlleDdation (SI. No.3, Para 1.11) 

The Committee are of the view that while giving the institute a new 
legal status the existing objectives clause of the ~emorandum of Associa-
tion needs to be revised. The Committee, therefore, recommend that the 
Memorandum of Association may be reviewed by the Institute, in 
consultation with the Govt. of India. 

Reply of Government 

The matter is being reviewed and further report will follow. 

Recommendation (SI. No 9 (a), Para 1.79) 

The Committee note that even though a code of conduct has been 
framed there docs not appear any will behind its adoption or implementa· 
tion. The committee would, therefore, suggest that student unrest may not 
be viewed in isolation, but in the context of various shortcomings of the 
Institute pointed out from various quarters, including this Committee, from 
time to time. 

Reply of Government 

The code of conduct for students is generally implemented by the 
Institute. However, there may be some shortcomings in implementation 
because of the very nature of studies at the Institute. The Institute will 
endeavour to eliminate shortcomings with the cooperation of all con-
cerned. 
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RecommendaUon (SI. No 9 (b), Para 1.80) 
The Committee hope that the Government will also recognise the 

seriousness of the chronic problems facing the Institute and will involve 
itself in remedying them. 

Reply of Government 
The problem of student unrest can be effectively tackled by the 

Governing Council and the Academic Council. However, when the means 
of remedying the problem are beyond these bodies, the Government may 
step in whenever the Institute seeks their guidance and help. 



APPENDIX 
(Vide Introduction) 

Analysis of Action Taken by Government on the 13th Report of the 
Estimates Committee (9th Lok Sabha). 

I. Total number of Recommendations 27 
II. Recommendations/Observations which have been accepted 

by Government (Nos.4,8,9 (c), 9(d), 9(f), 10,11, 11(b),12, 
12(a),13,16 and 17 ................... .......................... ........ 13 
Percentage to total...................................................... 48.15 

III. Recommendations/Observations which the Committee do 
not desire to pursue in view of Government's reply (Nos.2 
and 5) ...................................................................... 2 
Percentage to totaL............ ...... ... ....... ..... ... ........ ......... 7.41 

IV. Recommendations! Observations in respect of which 
Government's replies have not been accepted by the 
Committee (Nos. 6,7, 7(a),7(b), 9, 9(e),14 and 15) ........... 8 
Percentage to total. ......... '" ............ ............ ..... .... .... .... 29.62 

V. Recommendations! Observations in rt:spect of which final 
a:plies of Government are awaited. [Nos.1,3,9(a), 9(b)] .... 4 

Percentage to totaL ............................................ ·.·· .. ··. 14.82 
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UST OF AU11fORJSED AGENTS FOR TIlE SALE OF LOK SABHA 
SECRETARIAT PUBUCATIONS 

51. 
No. 

Name of Alent 

ANDHRA PRADESH 
1. MIl. Vijay Book Agency, 

11-1-4n, Mylargadda, 
Secunderabad-S0036I. 

BIHAR 
2. MIs. Crown Book Depot, Upper 

Bazar, Ranchi (Bihar). 
GUJARAT 

·3. The New Order Book Company. 
Ellis Bridge:. Ahmedabad-380006. 
(T. No. 19(65). 

MADHYA PRADESH 
4. Modern Book House, 

Shiv Vilas Palace, Indore City. 
(T. No. 35289). 

MAHARASHTRA 
5. Mis. Sunderdas Gian Chand. 

601. Girgaum Road. Near Princes 
Street. Bombay-4<XXXl2. 

6. The International Boot.. Service. 
Deccen Gymkhana. Poona-4. 

7. The Current Book House, Maruti 
Lane. Raghunath Dadaji Street. 
Bombay-4WXn. 

8. MIs. Vsha Book Depot, 'Law 
Book SeDer and Publishers' 
Agents Govt. Publications 
585, Chir. Bazar Khan House. 
8ombay-400002 .. 

9. M&J Services. Publishers, Repre-
sentative Acxounts .t Law Book 
Sellers. Mohan Kunj, 
Ground floor 68, Jyotiba 
Fuele Road; Nalgaum-Dadar. 
lk>ambay~14. 

10. Subscribers Sublcriptioo Services 
India, 21. Rqbunatb Dadaji 
Street. 2nd Floor. 
Bombay-400001. 

TAMIL NADU 
11. MIs. M. M. Subaaiplioa Aaen-

c:ics. 14tb M~rali Street. (lit 
floor) Mabalinppuram, NUDpIIl-
bakitam, MadraI-(JOOO34. 
(T. No. 476558). 

tnTAR PRADESH 
12. Law Publilben. Sardar Patel 

Mar&. P. B. No. n, Allahabad, 
U.P.-

Sl. 
No. 

Name of AFnt 

WEST BENGAL 
13. MIs. Manimala. Buys &. Sells, 

123. B •. w Bazar Street, 
Calcutta-I. 

DELHI 
14. Mis. Jain 800k Agency, 

C-9. Coanaught Place. New 
Delhi.(T. No. 351663 &. 35(806). 

15. Mis. J. M. Jain3 &. Brothers. 
P. Box IOW.Mori Gate. Delhi· 
110006. (T. NO'1 2915064 &. 
23(936). . 

16. MIs. Oxford Book & Stationery 
Co .• Scindia House. Connaught 
Place. New Delhi·ll!XX)l. 
(T. No. 3315308 & 458%). 

11. Mis. Bookwell. 2172. Sanl Nir.lD· 
kari Colony. Kingsway Camp. 
Delhi-llOOO9. (T. No. 7112309). 

18. Mis. Rajendra Book Agency 
IV-DR59. Lajpat Nagar, Old, 
Double Store v • New Delbi· 
110024. (T. No. 6412362 & 
6412131). 

19. Mis. Ashok Hook Agency. 
BH-82. Poorvi Shalimar 8agb, 
Delhi-llOO33. 

20. MIs. Venus Enterp{ises. 
'8-2185, Pbase-I1. Ashok Vihar. 
Delhi. 

21. MIs. Central News Agency Pvt. 
Ltd., 23/90. Connaughl Circus 
New Delhi·ll000l. (T. No. 
344448. 322705, 344418 &. 
344S(8). 

22. MIs. Amt Book Co. 
N·21, Connaught Circus. 
New Delhi. 

23. Mis. Books India Corporation 
Publisbers, lamporters & Expor-
ters, L-27. Shastri Nagar, 
Delhi-llOO52. (T. No. 269631 . .t 
714465). 

24. MIs. SanpJn Book Depot. 
4378/4B. Murari LaI· Street. 
Ansari Road. Darya Ganj. 
New DeIbi-l10002. 
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